I 1 SZovrf”

Aflfidavit 1o be Fuenished by the candidate alongwith Nemination Paper
Before the Retvvning Officer
For election to.,TLLA .. {name of the House
From [42.. HASANPCUR.......Constituencyi Vame of fie Comiitiit

' RAJ KUMAR RAY wnidyet.itesr. LATE | RAMA PAYARE  YADAY
o B L years. residoi ula"i"*l*Pﬂ' BELSANTD . (meotion full postal address), & cainbiduie a1 i abmive
Election, do hereby salemnly .-.ﬂlrm unﬁa ?:hc.m uarE'Llag:.T nd%rﬁmn FTHRE o
i drike out whichever is nen applicable)
(1) 1 ama candidute set up by -JeDe L)
Independent candidate.
(2] Details of PAN and status af!i!lng of Income tax return :

e ruttnie of the political party )/ am contesting 2o .

[ SI-'No. | Names [ Permanent The financial year for | Total income B

| Account Number | which the lasi shown In Income

i (PAN) Income-tax return has | Tax Retumn ( in

| R e N bean filed __jRupeesy
I Sell AT PPRO3ITM | FY- 2010-11 2599500
2 Spouse- ML Bl ML

| % Dependent | NI Ny NIL

[ jlreeaxz’ NIL NI L

ﬁli. Dependemt 3 ..., NYL ML NIL |

{3) The following case(s) is/ are pending apainst me in which cognizanece has been taken by the court:-

"SI [ Offence - Description N - —|
N, o . _____'E
| (&) The details of cases where the count has taken
cognizance, Sections of the Act and deseription N 1
of the offence for which cognizance taken ; I
(B} | Mame of the court, Case No. and Date of order
| taking cognizance : NiL |
!I{e} Details of Appeal {.s:ﬁ"ﬂraj.}h::ﬂt!m[s'l- for revision __, . .
i (if any) filed agmm.l the ebove nn:ler[s} ML

g - e e - B il S P —.

{a) T l'h-e details of car.l:r.., S:ctlnm af the -
' Act and deseription of the offence for

By l

1
: i
i which convicted ! I
O e N |\ | | I o |
| {b) | Mame of the Courtis), Case Mo, and 1 I
I

J_Hmt'f&}ul' orden(s) . AR i




130 Thut | give hevern bebow e detuils of e assets (movable and pamovable el ) of mysel,,

2
i3 | Plnishme L impasc .

iy spouse and all dupendents:

A, Details of mﬂ;hle WERLLS ¢

M pug- '

—t

L

1. Assets in joint name indicating the extent of joint ownership will also have to be given

2. 1n case of de
Name of B

iyTnvestment, the detals including Serial Mumber, Amount, Dare of Deposit, the Scheine
Institution and Branch are to be given

i. Value of Bonds/Share/Dehentures as per the curremt market value in Stock Exchange in respect 11 listed

Lompanies and as per books in case of non- listed companies should be given
4. Dependent’, here mcans 4 person, substantially dapendent on the income of the candidate.
5. Details- including ameount is to be given separately in respect of each investment)

Drescription Sell Spouse Dependent-1 | Dependent-2 | Dependent-3 |
i 3 = : MR BeTHER
| Ne. Il - . ".:él:ﬁ"'“m b8 b P eV
z - i : |
py s m_haﬂd LSope=ee [ USpo=oe [SERE mL i MIL
(it} | Details of Deposits in Bark SB1 BITHAN| < ictn BTN i
pceounes (FORs, Term Deposits (1294 5=44 7 A= oo
and all oihﬁ'ﬂt}'pﬂ of Deposits SBL HASANGG .
including saving accounts), T4 ="14
Deposits with Financial ADB Horanmd T THAN ML ML ML |
I Institutions, Mon Banking SCH0Eon LOATH =00 |
| Financial Companies and Sm BITHAM ! '
Cooperative societies and the HR4%2z00
., amount in each such deposit et 2
it} | Details of investment in Bonds, [TATA Aley | TATA ALl '
| Debentures/shares and wnits in 190000200 | |poobod = oo NIL Y
| companies/Mutual Funds and mATAD i s i b
! others and the amount. Vksah B I
i (iv] | Details of investment in MNSS, LT-C Lre I
i Postal Savings, Insurance Policies 100000 =00 ]
and investment in any Financial |'0ecof=oe e CixeD HL ML ML !
| Instrument in Post office or SR Jife |LPEH | |
Insurance Company and the Te,00ep- 1o oo I
_ | wmount 4;{_:': gee -—.f: |
{v) | Personal loansfadvance given 1o |
f any person or entity including |
' | firm, Company, Trust ete, and TIL ML ML T .
|| other receivables from debtors |
; _and the amount, ' ==t i P =X 1_ PR,
(wi) ' Motor Vehickes/Airerafis/ Tvac oy [_ |
| | Yﬂﬁh'ls!sh.i.pl- [dmils of Make, Matoy r‘-‘rJe,q N.“_ L i ML
| ‘ Registration No. ete, Year of BolERD -1 ll A - |
__ | Purchuseand amount) | SCHVpey —| | __._..| i
it -'r;i Jewelry, bullion and valusble ol - 2 Wl tnol -6 Bhan ! | .
! | thing (give defails of weightand | (o0 | |sgopo=oo L | ML | NIL |
| v jue) = g I 1 1 R e i ik 1




&7 Any other assets sUch .5 valus of |

[ia,

1 t Zhimsdinterest )
| Cariss Tatal value

3. yetuils of Immovable assets:

m™LL

L THN

1

ML

LTI

LA 13N

Py

AR | B

ML

ML

ML

ML

iNete: 1. Properties in joint gwnership indicating the cxtent of joint ownership vill also have to be indicat g
2 . Each land or building or apariment should be mentioned separately in this format, )
'S | Deseription Self Spouse, dent-1 | Dependent-2 | Dependent-d
No hm&h gn:ﬂ!'gmn Iﬁ.nf-m!-.'l Ior iR - |
L B heEy KumA R RUMAR  [TUMITRABEY|
(i} | Aericultural Land - ==
1 Location(s) e ML ML ML | mIL
_____ irvey numben(s) B : g ol
| Area (Total measurement in ) T
acres) SAcw ML raiL ML ML i
Whether inherited property
{ Yes or NO) bo LT gL [A'REN ey
| Date of purchase in case of self —
acquired property ML raIL B ML ML
[ Cost of Land (in case of
purchase)at the time of MiL ML ML LTI ML
plurchase
Any Investment on the land by
] way of development, L L LTI L ML
! construction etc,
Approximate Current market I
valpe LTI hiL R ML i |
(ii) Agri _ ‘
i Locatian(s) e Pl NI L niL |
Survey number(s) |
Area (Total measurement in : A
5q. AL} ML ML LETRe ML ™ML
Whether inherited property
( Yes or NO) bo R M, LT L [
Date of purchase in case of self
acquired property M LTI LN ML ML
Cost of Land (in case of
purchase) at the time of ML mL mL bl ML
purchase
Any Investment on the land by
way of development, N ik LT b TR
construction etc. -
fa'ﬂ“""“' ey .m"m ML LTS ML T | W
| (i) | Commercial Buildings r
- including apartm
[ " ilih:ﬂﬁ:} o) ML T M LT WML :
| -Burvey number(s) d—= st
HBualt up Area (Tomal g i 3 : !
measurement in sq. 1.) NIL ML NIl A D



(iv) | Residential Buildings (including |

| T wahar inherited property
Iy e MUY )

i

T

L.

| D of purchise in case of sl
| e utined property

e J’pmperl}_{i.n cise of
i rehase) at the time of
perchase

LTI

ML

—_—

ML ( LS

LI l

e ——

L 1R |

ML

LT

Aoy Investment on the
| praperty by way of

L {1

LTS J

development, construction etc.
i Approximate Current market
| vaelug

apariments, )
=Locations)
- Survey numbern(s}

L

LT

I

L

e e ) RS T

L

|
ML |1
I
i

™l

Acrea (Total measurement in

LU TR

ML

L

ML

W_S‘q_ ﬂ-:'
Bailt up Area (Total
measurement in sq. f.)

L

ML

LI

Lo L.

Wihether imberited property
(Yes or NO)

Ml

ML

b 1L

LI

Date of purchase in case of self
goguired property

Lo T

s 1R

™I

ML

Cost of property (in case of
purehase) at the time of
purchase

L L

LA

LTI

Any Investment on the land by
way of development,
construction ete.

L1

ML

YL

Approximate Current market
wvitlus

™ML

LTI

L]

ML

L 15

i (v

Others (such as inerest in
property)

L

Ly LR

1A

MWL

LT

i

() 1give herein below
{Note: Please give separate details of name of Bank , institution, e

Total of Current Market
_ Walue of (i) to (v) above

L

ML

WL

ML

(ST

the details of linbilities/ dues to public financial Institutions and government :-

ntity or individual and amount for each item)

-3
| 8 | Description Self Spouse(s) Dependent-1 | Dependent-2 | Dependen
| M, pt ] Uk piale, IE.NN.'M 5 aunLe ""ﬂp:ﬂ'!;ig-m |
DBE v WUMAR | RumAR  [SYSEES
(1) | Lonn or dues to Bank/Financial | o o C
| A i A |
| Mane of Bank or FI Sovceo=ec| ML ML NI NI
| Amount gutstanding
| Nature of loan . : N
- | Loan or dues to any
individuals/ Entity other than
| mentioned in {i) ubove, Bisi NI -y - | e
Mame(s) ) |
| Amount dulstanding H
ature of lolin ] L




Aty oiher liabil S N R
¥ o i fy | T L ML ' LA E TTRE E
‘Grand total of liabilities ML T O T wi
(ii) el Fﬂﬂﬂr“ ' - = o i
Clues te -jepm'r.mmts dealing ﬁb | .
with govemment ﬁ‘! WL LV IR | ML WL
|| secoumodation ! +
1 "Tues 1o departments desiing | T
with supply of water LR LITEN LT | LA\ TR WrL
T Dues to departments dealing | T
| with supply of slectricity ENTEY L™ ML LTI niL
Dues to departments dealing
with supply of TR LT WL LI L
celephonesimobiles
Dues to departments dealing |
with government transpon
(including aircrafts and Nk iz bl e bl i
_belicopters)
Income Tax Dues M TN LYTO ML ML
Wealth Tax Dues a1 Fdb habL haLL b 1
Service Tax Dues Wk, 1L L L W, e
Municipal [Property Tax Dues LN Tyl i, v, harL
Sales Tax Dues NI (TR LT L LN
Any other dues B LN L LT i
Grand total of all Govt. dues . NIC —_— S vt
(7) Details of profession or eccupation:
a Self..MLA
b, 'Spou:: Mﬂﬁﬁlﬂ &1
(8) My educational qualification is as under: 2ally — 9 AL Tramd

Shouwe - JA
(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
{Mame of the School /Callege/ University and the year in which the course was completed.)

{9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

I

Mame of the candidate

ShiSmi/Kum. RRA] KUMAR RAY

Full postal address

M.‘-n-'."b BELSAMVMI p= EﬂHHN 'Inh-

3. | Mumber and Name of the constituency and

2 Py “1|_l|

passed (other than those referred 1o in Form 26)

e 4o HASAmNPUR Emnﬁ_‘ -
3. | Name of the Political party which sel up the 1D U ) -

candidate {otherwise write ‘Independent') Soi=
4. | {a) Mumber of cases in which conviction arder

il




!F () 'i"u:.u.a-l-numi:él ul I_..:m caaas where ihe ) N
| '-'-" i E‘iilhﬂ- tahes cognizate ML nIL
B e e
&3 m Y. For which bast I B RTT
B e | Iocume Tax Return filed | ?
L | (=) Candidate _AZPRROARM | FY-Seto-ul | 2509%0=¢e |
(e Sponse. el M g |
.| (e} Dependents 3 TN L LTI )
L  Details ufﬁncu and Linbilities in rupees e
i Description | Self Spouse | Dependent-l| Dependent-ll | Dependent-ill |
(A Movea ble {
e et CRokal i, Be0Emm s || T 1 TR TP o
: I:::twnm ¢So00cozm LETHN LT L | waL !
" {i) | Purchase Price and T s R D *__ a
Devel ent Cost af
Immml'::n Propesty LT RaLL L AL L
{Total Value) _
[il) | Approximate Current |
Market Price of Tl L ML T AL ML
Asset (Total Value)
1 Liabilities T Ty i, T wie
(i) Government ]
dues (Total) e hLk L 118 N b LA
(i) Loans from Bank,
Financial Institutions and  myiv riL L1 W ralt,
others (Total) B
8. | Highest educational qualification: YA Traimd
(Give details of School / University education with full form of the certificate! diploma/ degree
course) (Mame of the School (College/ University and the year in which the course was campleted.)
|

VERIFICATION

L, the deponent, above named, do hereby verify and declare that the cantents of this affidavit are true and comeet 1o the
best of my  knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
declars that ¢
{a] there is no cade of conviction or pending case against me other than those mentioned in {tems 3 and 4 above:
ikl 1 my spouse, or rnjr dependents do not have any asset or lisbility, other than those mentioned in items 3 and 6

ahawe,

Ver fedat. .

..this the

B GFR

DEPMONENT




Nore: 1 Affidavit snould be filed Intest by 3.00 PM on the last date of fifing nominations, :
= Affidavit suould be sworn before an Uuth Commissioner or Mugistrate of the First Class o hefore s ety
Publiz.
XAl columns should be filled up and 14 column 1o be lef Blank. 1Fthere is no information o farssh i fespuat ol
any itam, either “Nil™ or “Net oaplicable™, as the cuse may be, should be mentioned
4 The affidavit should he cither tvped or written tegihly and neattv
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